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BEFORE THE HON'BLENATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1002/2018

IN THEMATTER OF:

Abhisht Kusum Gupta ...Applicant

Versus

State ofUttar Pradesh & Ors. .. Respondents

REPORT ON BEHALF OF THE DELHI
GOVERNMENT IN TERMS OF THE ORDERDATED 30.07.2021.

ACTION TAKEN

IT IS MOST RESPECTFULLY SHOWETH:

1. This Hon'ble Tribunal has taken up the matter lastly on 30.07.2021 and

following directions were issued for compliance:

A. We direct Additional ChiefSecretary, Forest and Environment -

UP, Secretary, Urban Development - UP, CEO NOIDA

Authority, District Magistrate - NOIDA, Vice Chairman-GDA,

Police Commissioner- NOIDA, IG-Meerut and ChiefSecretary,

Delhi and Special Commissioner ofPolice - East Delhi to hold

in house meeting in coordination with concerned departments

within 15 days to take stock of the situation andplan remedial

action.

B. In Delhi, claim ofEDMC/DPCC ofsealing ofdairies needs to be

verifiedwith reference to destination ofeffluents.



©
C. DJB needs to confirm that due to interceptions of drains, no

sewage or any other effluent is discharged into drain entering

Noida.

2. That, in compliance of the above order, the Chief Secretary, Delhi had

taken a meeting on 07.09.2021. Copy of the minutes of the meeting dated

07.09.2021 is enclosed herewith as Annexure-1. In the meeting it was

decided that a task force may be constituted with Additional

Commissioner, EDMC as nodal officer consisting of officials from PWD,

CPCB, EDMC, DPCC, I&FC and Delhi Jal Board and all the agencies

were directed to execute the work under Additional Commissioner,

EDMC.

3. That following are the issues pending for adjudication before this Hon'ble

Tribunal in the present proceedings, which are:

e Disposal of Sewer Wastes in Noida drain from Kondli, Gharoli and

Khoda (Ghaziabad) causing pollution in Yamuna.

e GD colony, Gharauli village and Kondli village in Delhi are

discharging their untreated sewage to drainage system ofPWD and

contributing to pollution to NOIDA drain.

4. That subsequent to the meeting taken by the Chief Secretary, Delhi on

07.09.2021, following review meetings were also held under the

chairmanship of Pr. Secretary (Environment) and Commissioner

(EDMC). Tabulated status of the reviewmeetings are as follows:

Date ofmeeting Chaired by
No

18.10.2021 Meeting taken by Pr. Secretary (Env.)-1

cum-Chairman, DPCC
21.10.2021 Meeting taken by Commissioner,2

EDMC
25.10.2021 Meeting taken by Pr. Secretary (Env.)-3

cum-Chairman, DPCC



@
Minutes of the meeting as mentioned above are collectively enclosed

herewith as Annexure-2 (Colly).

6. That subsequent to the meeting taken by the Chief Secretary, Delhi on

07.09.2021 a "Task Force" consisting of officials from EDMC, CPCB,

DPCC, DJB, IF&CD and PWD was constituted. The Task Force

physically re-checked illegal Dairies in Gharoli Dairy Colony, Gharoli

village and Kondli village and following actions are completed:

A. Operation of illegal Industries:

¢ Two illegal industrial units (Jeans factory in Gharoli village and
one car washing unit) were found which have been closed.

B. Operation of illegal dairies:

e A total of 67 dairies were sealed down in colonies of Gharoli
Dairy Colony, Gharoli village and Kondli village.

C. Operation of illegal godowns in residential area:

e 04 sealing show cause notices were issued under DMC Act,
1957 issued for violation of provision of MPD-2021 to
defaulters of Gharoli Dairy colony, Mayur Vihar for misusing
the said residential / non-conforming premises.

D. Throwing of solid waste/C&D waste/other material on drain:

e 591 Challans were issued to residents of Kondli and Gharauli
for disposing their wastewater into drain

e EDMC started door to door collection ofMSW and has been

processing the same in compost plant,T plant and malba is
sent to C&D waste processing plant at shastri park.

E. Operation of illegal borewells:

e DJB has found 94 illegal borewells. List of the same have

already been sent to DM (East) for further sealing action

of borewells. The action taken report w.r.t. sealing



received from DM (East). The ATR is enclosed as

Annexure-3. DPCC has also issued show cause notice
for imposition ofEDC on all these illegal borewells.

F. Discharging of effluent in open drain w/o sewer line:

e Special camps were organized for sensitizing residents to take
sewer connection. DJB has provided 6938 sewer connections in
houses.

¢ 732 notices were issued to residents ofKondli and Gharauli.
e All effluent/ sewage of Delhi in drains have been trapped into

sewer line at 3 locations. The sewage of the sewer line is

ultimately carried to Kondli STP for treatment. At present no
untreated sewage ofDelhi is out falling into Kondli drain.

e All these 3 locations have been checked by members of task
force during joint inspections till 14 Oct, 21 and on 18 Oct, 21

by Commissioner - EDMC.
e The task force during inspections on 13.10.2021 and

14.10.2021 observed that no waste water generated from Delhi
is being discharged in Noida Drain

e DJB informed that all the sewer connections have been laid
down and additional 108 new sewer connections have been

provided in the area.

G. Water quality sampling:
e Water quality analysis was done by DPCC on 14 and 18 Oct,

21. The waste water quality of all the samples drawn from the

trapping points of DJB is meeting the general standards for
sewer w.r.t PH, TSS & BOD (5.5-9-0. 6mg.1 & 350mg/1).

Sampling report is annexed herewith as Annexure -4.

H. Aerial photography:
e Aerial drone survey was done on 23.10.2021 to locate illegal

units/dairies through drone. No such units were found.



(6)
e Three points where DJB has trapped the wastewater was also

video graphed, in which it is amply clear that no wastewater is

being sent to Noida drain from Delhi.

Photographs taken during aerial survey are annexed herewith as

Annexure -5.

7. That the Chief Secretary reviewed on 08.11.2021 to discuss the actions

taken on the decisions taken on 07.09.2021. The minutes of meeting is

attached as Annexure-6.

The present status report may kindly be taken on record please

(Dr. KShan
Special Secretary (Environment)

Date:

Place:



Annee -1.
Minutes of held of 07.09.2021 at 03.00 pm under the chairmanship of ChiefSecretary, GNCT ofDelhi through Video Conferencing to take stock of the situation onsurviving issues incompliance; to the order ofHon'ble NGT in OA No. 1002/2018 titledas 'Abhisht Kusum Gupta Vs, State ofUttar Pradesh"
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1. Meeting was. Chaired vy the Chief Secretary, Dethi.and attended by Additional ChiefSecretary (Env), Pr. Secretary (UD), Pr. Secretary (Env), CEO-Dethi Jal board, ChiefEngineer- Delhi Jal Board, Commissioner-EDMC, Member Secretary-DPCC andDPC officials,
|

"various Departments on which prompt action is desired by theconcerned départments. The main issue pertaining to Delhi Government is disposalof sewage in Noida drain from GD Colony, Gharauli village and Kondli Village inDelhi are discharging their untreated Sewage to drainage system of PWD, DDA,

2. Secretary, DPCC brieféd all the participants about the issues pertaining to
Mé

drain, and causingwater pollution:in NOIDA drain which leads to river Yamuna.
sc effluent in NOIDA

3, Commissioriér, EDMC informed that 66 illegal dairies were closed down in joint~
operation by..a team consisting officials of DPCC, CPCB and EDMC. Joint team

_ Testaveyed all 66 premises ofdairy on 24.08.2021. Out of 66, 10 premises were lyingsealed and 56,premises owner has vacated the premises. It was also informed that 0FIR has been lodged and 02 cattle were impounded so far.

.4 Chief Engineer, DIB informed that all the effluent generated in Delhi has been
trapped on.three locations, as identified by CPCB. Total 6938 sewer connection existin the area. All houses are having sewer connection,

5. ChiefSecretary, GNCT ofDelhi observed that there is lack of coordination.among thedepartments for compliance to the orders of Hon'ble NGT and opined that for-pohesive action and for better coordination, a task force headed by AdditionalCommissioner, EDMC be constituted comprising -of official from CPCB, DPCC,EDMC, DIB, & FC and PWD immediately. Chief Secretary, GNCTD decided thatthis force shall conduct inspections in the area which is catering sewage/effluentdisposal in the drain. All the residential/ commercial buildings be checked for sewerconnection. The violators found duting the inspections are to be dealt in following

I

(A) Operation ofIllegal industry in these areas:

Consent to operate/Establish for any industry ismandatorily required under the provisionsof the Air Act-1981 and Water Act-1974. DPCC, in addition to sealing of the premises,will also impose EDC as per policy and prosecution be filed under the relevant provisionsofthe Air Act-1981 and Water Act-1974. (Action DPCC
In addition to action of DPCC, every uer requires permissions of Municipal: Authorityunder section 416 and 417 ofDMC Act-1957.EDMC will file prosecution for violation ofSection 416 and 417 of the DMC Act-1957.EDMC will file prosecution for violation ofSection 416 and 417 of the DMC Act-1957. (Action EDMC)
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(B) Operation ofMegal Dairy:

+ Permission is mandatorily tequire under the provisi i
provisions of the Air Act-1981 and Water

Act-1974 as per the guidelines ofthe CPCB for operation ofdairy farms.

Every dairy owner requires permissions ofMunicipal Authoity under Section 417 and
418 of the DMC Act-1957, EDMC will seal the premisesMad file prosecution for
violation of section 417 and 418 of the DMC ACT-1957.In addition to action ofEDMC,
DPCC, will also impose EDC as per policy ofDPCC and prosecution be filed under the
relevant provisions ofthe Air Act-1981 and Water Act-1974. (Action DPCC/EDMC)

(C) Operation ofMlegal Godown in residential area:

For using the premises as Godown, every user requires permissions of Municipal
Authority under Section 416 and 417 of DMC Act-1957. EDMC will seal the premises

MO
prosecution for violation of Section 416 and 417 of the DMC Act-1957. (Action

E
and

(D) Throwing ofSolid waste/ C&D Waste/ othermaterial on drain:

The Hon'ble Green Tribunal vide its judgment dated 13.01.2015 in OS 06/2012 ordered

for throwing any Municipal Solid Waste into the drain or into the river Yamuna would be

at the rate of Rs. 5,000/- per incident. This action will be initiated by the officials of the
I&F ControlDepartment. Action I&FC)

E Operation of illegal borewell:

The GNCTD has filed a SOP before the Hon'ble Green Tribunal in OA 685/2016 titled

'Regulation of extraction of ground water, for closure, prohibition of illegal activities
relating to use of borewells/ tubewells. In case the illegal borewell/tubewell is already
constructed/ operating, the same will be closed and the electricity supply to the energized
tubewell will be disconnected even if it is through DG sets by the Delhi Jal Board. The
DPCC will assess EC as per themethodology devisedby CPCB. (Action DJB/DPCC)

(F) Discharging effluent in open drain without sewer line:

If any premises/ building found discharging liquid effluent in open drain then DJB will
initiate action under relevant section of the Delhi Jal Board and EDMC will take action
under Section 366,368 of theMCD Act-1957. (Action DJB/EDMC)

6. In addition to above, Chief Secretary, GNCT of Delhi directed that water quality
sampling shall be done on weekly basis at the ingress and egress of the drain joining
the Noida drain to assess the impact of action which is being taken by different

agencies. (Action DPCC)

7. Chief Secretary, GNCT of Delhi directed that the submission of the Delhi Jal Board
should be certified with credible evidence i.e. photographs and other relevant
documents by Delhi Jal Board. (Action DJB)
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undertaken for € aerial p tography of theneces tion by hdumping, open sc ge of sewage into the dr
department such as bing of.
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involvement of beat cer of Delhi Po ce be
d also participation of citizen and

Hon'ble NGT order also the places which
ensured for proper execution of the

brought are accessible for egal dumping bconcerned department.(Action EDMC/D
9. Further, Chief §

Police, Eastern Range should be convHon'ble NGT orter Shortly and also meeting with authorities from Uttar Pradesh

GNC that a meeting with Ss al
ened for effective implementation of

responsible for implementation of the order be called after reports from task force. Healso asserted that, a wide Publicity is to be ensured on the action taken for deterrentimpact on the violators, (Action DPCC)

TheMeeting endedwith thanks to the chair:
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By Speed post/e-mail ;

DELHI POLLUTION CONTROL COMMITTEE (9)
DEPARTMENT OF ENVIRONMENT, (GOVT. OFNCT OFDELHI)
5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006

visit us at : http://dpcc.delhigovtnic.in

F.No. DPCC/CMC-I/NGT/2019/ 3441- 3456 Dated: 21.10.2021

Subject: Minutes of the meeting

Sir/Madam,

CallyAnnewure-2.

Please find enclosed herewith the minutes of the meeting taken by Chairman, DPCC on 18.10.2021

at 12:00 noon through Video Conference to review the progress in the matter ofOA No. 1002/2018

titled as "Abhisht Kusum Gupta Vs. State of Uttar Pradesh & Ors." for necessary action and

compliance at your end please.

Yours Sincerely,

ankaj
SEE,CMC-I

To,

1. Special Secretary (PWD). Slooi, MSG Building IP Estete, New Delbi,110002

> Member Secretary, CPCE, Pativen Bhawan, est Arjun Nagar, Delhi- 110032

3. Chief Executive Of iver, Reon No 306, Varunelaya Ph-IL, Jhendewalan, KarolBagh, New Dethi-1

10005

4. Special Commissiouer of Police, Central Zone, Room No.214, Tower-Il, Delhi Police Headquarter, Jai

Singh Road, New Delhi-] 11401
,

5. The Additions! Comrassioner, East Dethi Municipal Corporation (EDMC),419, Udyog Sadan,FIE,

Patparganj Industrial Avos- 10092
6. Member Drainage, DUM, Varnsleya Ph-T, , Ihandewalen, Karol Bagh, New Dethi- 110005

7. Chief Engineer, irrigation & Floor Department, L.M Buud. Office Complex, ShastriNagar, Delhi-l

8

9

10031
. Chief Engineer, DIB, Varusiaya , Jhandewalan, Karol Bagh, New Delhi-110005

Incharge, Water Lap, DECC, 4* Floor, ISBT Building, Kashmcre Gate, Delhi-110006
Fh

19. Shri Ramesh Chandra, E8,DPCC

1

1. Shri Dinesh Jindal, Inchargzc, Legal Celi, DPCC
2. Sh. N.P Singh (Advocaie)

1

Copy to:

P.S to Additional Chief Secretary---for kind information ofACS please.

P.S to Chairman, DPCC--- for kind information of Chairman please

P.S to Commissioner EDMC-- for kind information of Commissioner please

P.S to Member Secretary, DPCC--- for kind information ofMember Secretary pleas

1

2
3

4



I y
/

Minutes of meeting held on 18.10.2021 at 12.00 noon under the chairmanship of Chairman,DPCC through Video conferencing to take stock of the situation on surviving issues in
compliance to the order of Hon'ble NGT in OA No. 1002/2018 tilted as 'Abhisht Kusum
Gupta Vs. State Uttar Pradesh'.

1. Chairman DPCC referring to the decision taken by Chief Secretary in a meeting dated
07.09.2021 through Video conference in the matter ofAbhisit Kusum Gupta V/s State ofUP and
OA no. 1002/2021 asked the agencies responsible for implementation of the decisions taken to
provide action taken report.
Shri Pradeep Singh , Executive Engineer, DJB informed that the entire sewage generated in
Delhi has been trapped and is being treated in Kondli STP and wherever it is found that

2

residence/premises is not having sewer connection , the sewer connection are being provided
free of cost.
Additional Commissioner, EDMC informed that incompliance to decision taken by Chief
Secretary a task force has been constituted and a task force inspected an area on 13.10.2021 and
14,10.2021.1t was informed that 11 more dairies have been closed down during the inspections
and also jean dying factory and a car washing unit was also closed down. Chairman DPCC
observed that there Jock of coordination among all the ageacies as no premises dischargingwastewater ints the drain have been reported.
Chairingn DPCC divested thet ail the area to be surveyed and action as per decisionstaken byChicf Secretary should be initiated. 11 was also stressed that all the action taken needs to be
documented. Deibi police shall take action compliance to the order of the hor'ble NGT. Also,eetial photcgraphy of the arca be Gone immediately by RDMC, the expenscs in this regards shall
be borrie by

Chairman directed tant as per the dectsion taken weekly weter sempling must be done but till
date only semple has been lifted 14.10.2021.He directed that weekly sample must be taken byDPCC ied to er the claim ofDUB tus entre sewape has been trapped cr oiberwise,
Chairman DFCC further directed that a meeting shall be fixed by Adcitional Commissioner ofEDMC on 21.10.2021 and directed that senior officer of the department concern shali attend the

3

1

4

1

POOJ

meeting for a positive outcome.

Meeting ended with the thanks to the Chair.

5.

on
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By Speed post/e-mailDELHI POLLUTION CONTROL COMMITTEE

_-_ DEPARTMENT OF ENVIRONMENT, (GOVT. OFNCT OF DELHD5TH FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110 006
visit us at : http://dpce.delhigovt.nic.in

Eee"
F.No. DPCC/CMC-INGT/2021/ ac6g Dated: 26.10.2021

5
Subject: Minutes of the meeting 4

Sir/Madam, : ~
Please find enclosed herewith the minutes of the meeting taken by Chairman, DPCC on 25.10.2021at 3 pm through Video Conference to review the progress in the matter ofOA No. 1002/2018 titledas "Abhisht Kusum Gupta Vs. State ofUttar Pradesh." For necessary action and compliance at yourend please.

Yours Sincerely,

ankaj
SEE, CMC-

To,

Special Secretary (PWD), 12" Floor, MSO Building IP Estate, New Delhi,1 10002Member Secretary, CPCB, Pariveh Bhawan, East Arjun Nagar, Delhi- 110032
Chieti Hxecutive Officer, DIB, Room No 305, Varanalaya Ph-tI, Jhandewalan, Karol 3a;i1, New Delhi-110005

Special! Commissioncr of Police, Central Zone, Room No.214, Tower-Il, Delhi Polics Eeadquarter, JaiSingh Road, New Delhi-110001
The Additicnal Commissioner, East Delhi Municipal Corporation (EDMC),419, Uriyog Sadan,FIE,Patparganyj Industrial Area~110092

1

6. Member Drainage, DIB, Varualaya Ph-lL, , Ibendewalan, Karol Bagh, New Delhi- {100657.

8

9,

Chief Engincer, frrigation & Floor Devertment, L.M Bund Office Complex, SlastiNagar, Delhi-]10031
ChiefEngineer, DIB, Varualaya Ph-HT, , Jhandewaian, Karol Bagh, New Delhi-110005
Incharge, Water Lab, DPCC, 4* Floor, ISBT Building, Keshmere Gate, Delhi-11000610. Shri Ramesh Chandra, EE,DPCC

11. Shri Dinesh Jindal, Incharge, Legal Cell, DPCC
12. Sh. N.P Singh (Advocate)

Copy to:

P.S to Additional ChiefSecretary--for kind information ofACS please.P.S to Chairman, DPCC--- for kind information ofChairman pleaseP.S to Commissioner EDMC--- for kind information ofCommissioner pleaseP.S to Member Secretary, DPCC--- for kind information ofMember Secretary pleas

3.

5

1

2
3

4



@ Minutes ofmeeting held on 25.10.2021 at 3 pm under the chairmanship of Chairman, DPCC
through Video conferencing to take stock of the situation on surviving issues in compliance to
the order of Hon'ble NGT in OA No. 1002/2018 tilted as 'AbhishtKusum Gupta Vs. State
Uttar Pradesh'.

1. Chairman DPCC referring to the decision taken by Chief Secretary in a meeting dated
07.09.2021 through Video conference in the matter ofAbhisitKusum Gupta V/s State of UP and
OA no. 1002/2021 asked the agencies responsible for implementation of the decisions taken to

provide action taken report.

Dr Moolchand, Director, Veterinary Services from EDMC informed that subsequent to the
decision taken by Chief Secretary of Delhi, a task force consisting of officials from DPCC,
EDMC, DIB, Irrigation & Flood Control Department and PWD inspected the area on 13.10.2021
and 14.10.2021. It was informed that during inspection one illegal dairy was located and sealed

by the joint team. It was also informed that one car washing unit & one jean dying unit was also
sealed during the inspection. Shri P.S Pankaj, SEE, DPCC informed that closure direction to

dairy and units have been issued and EDC has also been imposed.
Shri P.S Pankaj, SEE, DPCC informed that Commissioner EDMC inspected the site on
18.10.2021 and took a meeting on 21.10.2021 in which the petitioner was also present. The
petitioner appreciated the joint efforts of different department of Delhi Government. During the

meeting, the representative of DIB informed that the entire sewage of KondliGardholiand
adjoining area has been trappec af three locations, which was verified by ihe task force. It was
also brought to the notice Chairman L2PCC that aerial survey of the arca was also conducted on
23.19.2021 to locate units/dairies through drone. The three points whee DIB has trapped
ihe wastewater was also video graphed, in which it is ample clear thut no wastewater is being
sent to Noida drain from Dethi.

2

illega

Cheirman, DPCC asked DM Basi (o direct the concern revenue official to take necessary action
for recovery of EDC of Rs lakh each from 66 dairies, for which DPCC has already issued.
directions.

Chairman, DPCC referring to the order of Hon'ble NGT dated cirected that since
EDMC is nodal agency, all the compliances by cach department in conipliance to the order of
Hon'ble NGT dated 30.07.2021 and decision taken by Chief Secretary in meeting dated
07.69.2021 be sent to Additional Commissioner, EDMC for filling compressive Action Taken
Report to Hon'ble NGT. Chairraan DPCC also informed that a review meeting will be taken by
Chief Secretary with all the concerned department shortly, therefore all the compliances be

02)50

completed.

Meeting ended with the thanks to the Chair.



Page 1ofS

EASTDELHI MUNICIPAL CORPORATION
Vetorinary Services Department

419, Patparganj Industrial Area, Delhi-110092

Dated: 26.10.2021No:323 /DVS/EDMC/2021

MINUTES OF THE MEETING
in compliance of the directions of Chief Secretary Delhi dated 07.09.2021 andChairman, DPCC dated 18.10.2021 through Video Conferences respectively in thematier of Abhisht Kusum Gupta WS State of UP and Ors OA No. 002/2018, theCommissioner, EOMC chaired a meeting on dated 21.10.2021 at 12.00 Noon in theCommissioner's Conference Hall, 419 Udyog Sadan Patparganj Delhi-92 in order toascertain the progress on certain action taken and required to be initiated by variousGovt agencies in the said matter.

2. Following officers/official were present in the meeting :-
Ss. Heme of Officers!
No Officiat

Mrs.Alka.R. Shama
2 Sh, Dilip kemnani
3 Sh, Rateadra Prasad
4 Sh. Saliven Kummer eteria

Sh. Samesh Chandra Sahoo
6 Or. Moot Chand
?
8
9
10

Designation with name of Deptt.

Addi, Commissioner-l EDMG
Enginser-in - Chief, EQMC
Chief Engineer, Shahdera South Zone
SE, Shahdare { Soutiti Zone , EDMC
Asst, Comm, Stahdara (South) Zone EDMC
Director VB), ERMCSh. P.S Parity SEE DPSS

Or. Bid therha Gautern EE, DPCLSt. Vishal Genchi Scientist CPCE
Sclantist 'C', CPCBit Addl, Chief Enginser, OIGi2 EE, 0/8

13 ; AEE, 0/8
14 ( Sh. Gliendar Hawa AE, & FO
15 Sh. Suranctra Vacav JE, PWD
16 Sh, Abbistd (usu Cupia Patitionsr

3. During the meeting, the officers of EDMC, CPCB, DPCC, DJB, PWD have
apprised the following about the action taken by their respective department.

industeles ;
Sealing of premises and
imposition of EDC as per
the policy and prosecution
relevant provision of the Air
Act-1981 and. Water Act
1974

8. isgue Action Taken by raspactive AgencyNo.
1. a) Operation ef Illegal a) Jeans factory in Gharoli village was

sealed by the task force as per advise of the
DPCC because the jeans factory comes under
red category which needs to be sealed at spot.Jeans factory owner was prosecuted with
challan by the DPCC under Air and Water
pollution Act.
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(b Action under Section416 and 417 of DMC Act
b) 4 sealing show cause notice under

195 and Section 345A, 416, 417, 419, 347 and other
violation will be

Prosacution for7
provision of OMC Act, 957 and as

YE e

Undertaken provision of MPD-2021
fb

the AC, Shahda
have been Issued bDMC

defaulters ofGhar.
fa (South) Zone to the
0ti Dairy Colony, Mayur ViharPhase-Ill, Dethi-96 formisused/misusing thesaid residentlal/non confirming premises in thecontravention of provision af OMC Act and"PD-2021,

(a Ope
dalriea:

ration of Hlagal a) Task forca consisin
2

9 Of various Govt depit.
EDMC wil seal the

has physicaily re-checked the illegal dairies in
premises ang

haroli Dairy Colony, Gharoli village and
G

Prosecution of
file Ko village on 13.10.2021 and 14.10.2021,Section 417 ccordingly, 04 legal dairies ware& 410 of OMC 6ct 1857, found

Sealed, 4 illegal dalvieS were found closedand 01 more frash iegal diary was aisoSealed becauce the Symptom of illegal dairywas found at sita 2y the Task Force in Gharoli
Dairy Colony. At present the total 67 dairiesave been gealexelased dawn
Mentioned eclonice,

't above

Berra
Cn 13.10.2021, Og

seizad fron the structure built onft

foot path in Naren Usiry Colony ineluc'ing 01
sow 1 auifats and 01 buffalot€t

Misting istuahe is,
he sont to Daher Marea! t

sent ta ?
Neeefgarh are buffate

austen,
imemur catiie pood for

Hy i
f

the liseb in Cheroji village, 06
f

iega: delice found sects excapt Of
1 +

tuingared snd ree
fe

irate seine, 1

Hy

I dairy wes ioundK
r[a ife

Toy inMundi ellsge wee
q

t

closed,
also shocked aud: faund

VS Cepit. has issued 12 NGT chatlans.

(b) Prosecution under the {h} Deputy Commissioner, Shahdars yeyrelevant proviskwic Alr Act fone has taken 434 prosecution
auth}

1981 and Vialer Act 1974. December 2020. 34 challans of
actions since
sanitation and06 chalicns of NGT were also made dutingq thecurrent year.

oJ Operation of Hiegal 4 sealing show cause notices under section
godown In residential 345A, 416, 417, 419, 347 and other provisionarea: of DMC Act, 1957 and as peF provision ofEDMC will seal the MPD-2021 have been. issued by the AC,
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premises and file Shahdara (South) Zone to the defaultars ofprosecution action under Gharoll Dairy Colony, Mayur Vihar Phase-ill,section 4161& 417 0fDMC Dethl-66 for misused/misusing the saldAct.
residentiavnon-confimming premises in thecontravention of provision of OMC Act and

4
MPD-2021.

4 Throwing of solld waste! EDMC has started door fo door collection ofC&C Waste/othormaterial municipal solid waste and has been processing
on drain:

the same in compost plant, waste to energy
Action will be initated plant and malba is send to C&D wasta
officials of | &FC Deptt. @ processing plant at Shastri Park,of Rs 5,000/- por incident asper the jucgement ofHon'ble NGT vide orderGaied 13.01.2015 in OS06/2012.

5 Operation of egal BorsWell:
in case BoreVell is already

fuperating, thesame wit Cured snd the
to theenerpecd tubewell wil be

threwes: CYR

>
OES

ageeeg iGO colonyasyked fess

DJB tas found 35 illegal bore well. List of theSame have already been sent te OM (East) forfurther seating action of bore well. The surveyis likely te be completed by 1® waek of ;Nevember, 2021 and DIB has beon providedC238 sawar connections in houses.

Jo
vi
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Po To

AL wf ivenvsewage of Selhl in7 Grits Rave bean tranped inte seven at :

58
focetions nericly Kerate Pubtic School, i

tay Mearns Gund heae Va) fas Hated enc fate and naar 'fis WANES

ams PA
caver isEy ;

ape' caries
AR Untied "ewes cr le gutdrain. fhe Gites

a
CIO ue Liamhers,of Vask Ferce dusts joint fepaction on datedane, 14102021 oundpremises it the trea neve Commissioner, EDMG Or 18.10.2021,sewer connacion and

action faken on vialetors

to

(b) Waier quality sampling (b) Official of DPCC has colicetes the samples
to bo done on weokly basis of untreated from above (2 points of
at the ingress ard egress of trapped water of drain before merged into the
fhe drain joining the Noida sewer from Delhi side. The report of the quality
drain and these actions is awailed. The Official of DPCC
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Si.
freotod wate: of STPSf efens Alea:

a Soeuy
ede drain, Me unlieeied weld (coi Dell side gas to the

ts apprise tha facival posticn i herble ROT betore the

Kee GUE.

eT,
rear to erect
next dete of igang he, 15.11.2024,

Sh. PS Pankel, Sind, UPC infuined hat the of BFEC have collectedthe samples of uniresied water fram above said OF points of trapped water ofdrain before nierging into the sewer frora Delhi side. Tha repart of the Quality isawaited. it was else informed that reguiar weekly semples of the treated water ofSTF Kondii ere being taken before the seme being reiezsed into the Agra canal.

Sh. Surender Singh Yadav, J.E., PWD attended the meeting. While desiring
representation from senior level, the Chair apprised him of the importance of the
matter and major role of PWD in better management of the Municipal area intenance of roads as well as pollution mitigation and directedterms of upkeep/main
him to take up the matier with senior officials to furnish ATR as weil as to carry

should be certified by apprised that no collection of sample of theevidence of photographs water is required from the drain n question
and documents by DJB, because no untreated waste water from Delhiside merged into the Nolda drain. Regularweekly samples are being taken by the DPCCfrom the tréated water of STP Kondli beforereleasing into the Agra canal.
Agrial Photography : Superintendent Engineer, EOMC has taken theAreal photography to be photogrephs and videography of storm waterundertaken by each Deptt.by curbing of

drain situated at Khoda Colony.illegaldumping, open discharge of The DPCC aiong with officials of DJB andsewage into the drain, EDMC has taken the areal videography of theparticipation of citizens and drain started from Khoda Colony-Kondli toInvelversent beat officer of Noida drain Secior-11, Neida, UP on datedDelhi Police. 23.10.2021 by the drone. The team has alsotaken the videcgrerhy of the drain of Celhi sideend all the three points of the drains mergedinto the sewer sysiem as stated above.

{& °C and Balk! Fallse need to take actionat thelr arc,

pon
Age. lanka oe! Paice and

fer Phe pares
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out the repair of the
along the which Is already informed to th

during the field Inspection, , =m
The

Commissioner, EDMC also emphasized on the importance of the
interdepartmental Coordination for effective and expeditious resolution of suchsuch within EDMC erea and in case of delay in resolution of

M8 be brought to hiskowledge so that ithe senior officers of the PWD? nowledge so that it can be taken up with

Qflevances of the pativoner, he also fequested him to inform about oth

t i

one cr
Qhavaneas too, ifeny, pertaining to EDMG for expeditious redrexsal of the same.While dasiring Up the sfens taken by all concemad departinents in the current

rater, he Chweted the concomed Cficers of ZOMC to feke action on any other

ISSUES.
EDMC raised by the metitioner ari alse requested the

to be: je; "uch with EDC officials,

2
an Pere

G a Walay iron the drain af Deiti side totic tate

Nrt
yp
Toe

=
f

key

P
Subnet fins

of Storm

COMER poh ¢

ber

cre i heerVCWer Systen: uilnetoly goes

fer fhe
foe riper Cree atid,

i /
Metin tilt tarde of the chair,
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(VS), EDRECSi

Fu

SO ie Chief Secretary, Deh! for kine information,PS to Principal Secratary (Environment), GNCTD, for kind information.
PS to Commissioner, EDMC
Guard file
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VT NCT OF DELHI
FICE OF THE SUB-DIVISIONAL MAGISTRATE MAYUR VIHAR),

F

L.M. BUNDH MARG, SHASTRI NAGAR, DELHI-110031

No. F-SDM/MV/Misc./2021/ 0753 Dated: 13

To
Sh. P.S. Pankaj, SEE, CMC-I,
Delhi Pollution Control Committee,
Deptt. of Environment, 5" Floor,
ISBT Building, Kashmere Gate,
Delhi-110006.

Sub:- Implementation of direction of Hon'ble NGT, Delhi issued in original application No. 1002/2018
titied as "Abhisht Kusum Gupta Vs. State of Uttar Pradesh".

Sir,

In pursuance of direction the Hon'ble NGT vide order dated 30.07.2021 passed in O.A No.
1002/2018, the Honbie Chief Secretary in the meeting held on 08/11/2021 had issued followingdirections:-

1. All the illegal bore-wells shall be sealed by 12.11.2021 by DM (East). It was decided that seniorofficial from DJB well conversant on the issue shall be deputed with DM (East) in the sealing drive.Also EDC imposed against illegal dairies/units may be recovered expeditiously by DM (East) fromthe units/dairies for which recovery certificates have already been issued by DPCC.
2. Direction was issued to the Additional Commissioner of Police to provide assistance in carrying outthe orders of the Hon'ble NGT. Additional Commissioner of Police assured that adequate policepersonals shall be deployed whenever needed.

3. In pursuance to above, after series of coordination meeting with stake holders departments, adrive was scheduled on 12" November 2021 at 06 AM.

4. At 0S AM representatives of the foliowing Departments assembled at P.S Gazipur:-i). District Magistrate (East) (Revenue)
ii). DCP (East) (Police)
iif), Delhi Jal Board.

5. The joint team had conducted the drive at Gharoli Dairy Farm and Kondli/Kondli Village to seal 94Bore-wells as identified by the DJB vide letter No. F.14/DJB/EE(East)I/2021/4212 dated18/10/2021 and 06/11/2021. The drive went on from 05 AM to 01 PM.
6. In the sealing drive the illegal Bore-wells installed at the following addresses in Gharoli Dairy Farmand Kondli/Kondli Village were sealed by the team:-



A & B Block Gharoli Dairy Farm Kondli/Kondli Village
S No. Address

1.
S No. Address

A/93 Tarun A-175 2 Kondli Colony1

A/95 Ajeet A-162 Kondli Colony
2

A/585 Yogesh A-128 Kondli Colony

A/S93 Vipin Gautam A-1S9 Kondli Colony
4

A/487 Karan Singh A-167 Kondli Colony
5

A485 Amber Singh B-144 Kondli Colony
6

A/481 7. Dhan Singh B-130 Kondli Colony
A/474 5.N Roy A-136 Kondli Colony
A/484

10
Vijay Pal Singh A-133

A/494 10 Hawa Singh A-99 Kondli Colonyil A/ 501 li Chander Pal A-71 Kondli Colony
12 A/492 12 Jeet Singh A-112 Kondli Colony
13 A/493 13 Shanta Devi A-114 Kondli Colony
1. A/504 14 Mahavir Singh B-180 Kondli Colony
15 A/682 1.5 Malkhan Singh B-146 Kondli Colony
16 A/683 16
17,

Ompal B-124 Kondili Colony
A/914 17 Ashok Kumar B-125 Kondli Colony

18 A/905 18 Manoj B-116 Kondli Colony
19 A/906 19 Bhoia Singh F-71 Kondli Colony
20 A/800 20 Ravinder E-63 Kondli Colony
21 B/S09 21 Rojender F-46 Kondli Colony
22 8/390 22 Jagdesh F-91 Kondli Colony

B/458
24

Gulab 280 Kondli Colony23
B/447 Rakesh 94 Kondli Colony

25. B/448 25 Naresh 110 Kondli Colony
26 8/457 26 Hem Singh C-25/1 Kondli Colony
27 B/601 27 Jarveer Singh C-22 Kondli Colony
28 B/448 28 Jagdish F-91 Kondli Colony
29 B/481 29 Chhedi Ram B-145 Kondli Village
30 B/480 30 Shakuntla B-183 Kondli Village
31 B/429 31 Rani A-1414 Kondli Colony
32 B/478
33 6/458
34 B/4S56

35 B/813

36 B/931
37 B/924
38 B/917
39 B/918
40 B/802
41, B/886
42 6/885

B/88843
B/7284

45 B/718
B/7226

47 8/873
48 B/874
49 8/872
50 B/701

&

51 8/696 x

B/689



7. At 02 locations could not be identified/located by the DJB team and 03 bore-wells as identified byofficials could not be sealed as were found to be too old and not working condition.8. Adequate Police arrangement was provided by the Delhi Police to conduct sealing drive of illegalBore-wells at Gharoli Dairy Farm and Kondli/Kondli Village. Team of senior officers from DelhiPolice were also on ground,
9. The photographs of the sealing drive are enclosed.
10. In respect of recovery of EDC where Recovery Certificates have already been issued by DPCC, it issubmitted that Recovery proceedings have already been initiated in all 65 cases where DPCC hasissued RC. After the expiry of notice period of said Notices, as per the relevant rules/judicialdirections, the recovery would be done expeditiously by the Executive Magistrate Incharge.

VMK Sing F
(VINOD-KUMAR SINGH)

Executive Magistrate
Mayur Vihar)

53
20

B/836
54 8/837
55 B/839
56 B/991
57 B/985

B/1151

ii 1

i



ANALYSIS REPORT
Result No. pPcciwipi2021-2 0388 Dated: 2c] 2]
Ss. Location pH TSS BOD COD
No. (mg/l) (mg/l) (mg/l)

Prescribed Standards §.5- 9.0 600 350 -

Date of sampling: 14.10.2021
1 Drain. Khoda Chowk, Nr. Kerala Public: 7.8 160 63 224

School, Mayur Vihar-Ul, Delhi
2 Drain. Red light Nr. Bharti Public School , 8.0 19 6 736

Mayu Vihar-Ill, Delhi
6 6

3 Drein- in font Mix MIG, DDA Flats, 17 28 83 266
Gheroli, kondh,

howk, Nr. Serala Public
>

Scheol, Mays V¥ 'hh: Delhi 132 60 216

1

ty uybhe"
120 42 648

Mayur vila an Th
3 Drain i MIG, DDA Fiais, 38 63 192Ghar', Fonds,

rad rh.Nike
afb} Ky

a
; Dr. Nandita

. (Sr, Scientist)
.

Scientist 'c'

DELHI POLLUTION CONTROL COMMITTEE
'

"Ls 77 4"FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
visit us at : http://dpcc.delhigovt.nic.in
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Minutes of the Meeting held on 08.11.2021 under chairmanship of the

Chief Secretary, Govt. of Delhi through video conferencing to discuss the

issues in Original Application No. 1002/2018 titled as "Abhisht Kusum

Gupta Vs. State ofUttar Pradesh". -4
1. Member Secretary, DPCC gave presentation on the action taken by all the

departments in compliance to the decisions taken by the Chief Secretary, Govt. of
NCT of Delhi in meeting dated 07.09.2021 in compliance to the order of Hon'ble
NGT dated 30.07.2021.

2. It was informed that the task force observed during inspections conducted on

13.10.2021 and 14.10.2021 that no waste water generated from Delhi is being

discharged in Noida Drain which was also verified during the visit of Commissioner

EDMC on 18.10.2021 and through Aerial Survey conducted on 23.10.2021 by Drone.
3. Member Secretary, DPCC informed that Aerial Survey of the area was also conducted

to locate illegal dairies/units and to check the compliances of various departments

including the trapping points of DJB. It was informed that no illegal unit was found

operating during the aerial survey. Additional Chief Secretary, Govt. ofNCT ofDelhi
directed that these photographs should be annexed in the ATR.

4, Member Drainage, DJB informed that all the sewer connections have been laid down
and additional 108 new sewer connections have been provided in compliance to the

decisions taken by the Chief Secretary, Govt. ofNCT of Delhi on 07.09.2021. He
further informed that all the residences have been provided sewer connection and

sewage at three locations is being trapped and being sent to Kondli STP. Therefore,
no waste water generated in Delhi is being discharged into the Noida drain. It was
informed by Member Secretary, DPCC that all the 03 points have been visited during
the inspection by the Task Force. It was also brought to the notice ofChief Secretary,
Govt. ofNCT ofDelhi that 94 illegal bore-wells were identified and lists of the same

have been forwarded to the DM (East) for sealing.
5. Member Secretary, DPCC informed that samples from the each location from where

sewage is being diverted to STP was drawn by DPCC and the analysis report of the
waste water sample shows that the parameters are within prescribed limit applicable
for discharging in sewers.
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6. Additional Chief Secretary, Govt. ofNCT ofDelhi directed that DJB shall certify that
all the sewer connections have been laid and no waste water is being discharged into
the Noida drain, further all the illegal bore-wells shall be sealed by 12.11.2021 by DM
(East). It was decided that senior official from DJB well conversant on the issue shall
be deputed with DM (East) in the sealing drive. Also EDC imposed against illegal
dairies/units may be recovered expeditiously by DM (East) from the units/dairies for
which recovery certificates have already been issued by DPCC.

7. Additional Chief Secretary, Govt. of NCT of Delhi also directed Additional
Commissioner of Police to provide assistance in carrying out the orders of the

Hon'ble NGT. Additional Commissioner of Police assured that adequate police
personals shall be deployed whenever needed.

8. Chief Secretary, Govt. ofNCT ofDelhi appreciated the efforts of all the departments
and directed that comprehensive action taken report of each department be forwarded

to Environment Department for compiling status report which is to be filed in the

Hon'bleNGT within time.

The meeting ended with thanks to the chair.
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